
 329.0  Constitution

 (Amendment)  Bill

 MR.  DEPUTY  SPEAKER  :  Now  we

 will  take  up  Private  Members  Business.

 First,  Bills  for  introduction.

 15.32  hrs.

 CONSTITUTION

 BILL.

 (AMENDMENT)

 (Insertion  of  new  article  16A  etc.)

 ।  English]

 SHRI  G-.  M.  BANATWALLA

 (Ponnani)  :  Sir,  I  beg  to  move  that  ।  ६:  ४०

 be  granted  to  introduce  a  Bill  further

 -०  amend  the  Constitution  of  India.

 MR.  DEPUTY  SPEAKER:  The

 question  ।०  :

 “That  leave  be  छुए  घात  to  intro-

 ducs  a  Bill  further  to  amend  the

 Constitution  of  India.”’

 The  motion  was  adopted.

 SHRI  G.  M.  BANATWALLA  :  Sir,  I

 introduce  the  Biil.

 ।

 (CONSTITUTION  (AMENDMENT)

 BILL=contd.

 (Amendment  of  Eighth  Schedule)

 MR.  DEPUTY  SPEAKER  :  Before
 we  take  up  further  discussion  on  the

 Constitution  (Amendment)  Bill  by  Shii

 Satyagopal  Misra,  I  would  like  to  remind
 the  House  that  out  of  two  hours

 that
 is  allotted,  one  hour  and  fifty-seven

 minutes  are  over.  Shall  we  extend  the
 time  by  one  hour.

 SHRIC.  MADHAV  REDDY:  But
 then  the  other  business  will  suffer.
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 SHRI  NARAYAN  CHOUBEY:

 Other  things  can  be  taken  afterwards.

 Why  not  7  It  is  the  practice.

 (Interruptions)

 MR.  DEPUTY  SPEAKER  :  If  you  do

 not  watt  to  discuss,  I  will  call  the

 Minister  to  reply.  If  you  wani  to

 discuss,  I  will  cxtend  the  time.  I  leave

 it  to  the  House  to  decide.  I

 want  to  seck  the  opinion  of  the  House.

 SHSI  SURESH  KURUP:  There  are

 certain  prac:iccs.  Members  who  have

 given  their  names  to  participate  in  the

 Debate,  can  pariicipate,

 MR.  DEPUTY  SPEAKER:  That  is

 why I  am  secking  the  opinion.  One

 member  szcys  he  is  intcrested  in

 extension.  But  the  other  says  ‘no’.

 SHRI  NARAYAN  CHOUBEY  :  You

 apply  your  mind,

 MR.  DEPUTY  SPEAKER  :  I  can  do

 that.  But  I  want  to  seek  your  opinion,
 I  told  you.

 SHRI  ।  AYYAPU  REDDY:  Sir,

 you.  know  that  Private  Members

 Busincss  is  too  Iong.  Most  of  those

 members  who  have  tabled  thcir  Bills,

 should  be  given  a  chance  to  speak

 somcthing.

 CUnterruptions) ys

 MR.  DEPUTY  SPEAKER:  Please

 sitdewn.  The  prob!em  is,  nobody  is

 restiicting  his  time.  ।  restrict  them  to
 ten  oc  five  minutes,  but  everybody
 takes  half  an  hour  and  so  on.  They  go
 on  talking.

 AN  HON.  MEMBER  :  You  regulate
 the  House.

 MR.  DEPUTY  SPEAKER:  ।  um

 ready  to  doit.  I  want  to  help  the


